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SHRI P. SHIV SHANKAR: How cat; you
make such an allegation, an allegation which
is baseless? The position that I am explaining
is that the poll was countermanded and that
information we did not receive. That is why
we said that they adjourned the poll. That was
wrong and,'therefore, I have corrected it.

MR. CHAIRMAN: It is only a small
correction, Mr. Sezhiyan,

SHRI P. SHIV SHANKAR: One cannot
be too technical in such matters.

SHRI ERA SEZHIYAN: Sir, the Minister
is making a harsh remarkaga-inst me and
because of that, I want to put it to you and if
you are satisfied with that, then I will not say
anything. We have before us a report, the 7th
Report published by the Chief Election
Commissioner which is dated the 7th January,
19S1. Here also, in the Report given by the
Election Commission, it has been stated on
page 10, regarding Assam, "in the 3-
Autonomous District (ST) PC, the 'poll was
postponed due to the State itself." I am not
finding anything of value here. Here is a re-
port given by the Election Commission itself
in January, 1981 wherein' it is stated that the
Poll has been stayed. (Interruptions) I would
like to know why the Minister could not have
the correct information till September, 1981.

MR. CHAIRMAN: He is correcting his
answer. You are correcting the.
(Interruptions)

SHRI ERA SEZHIYAN: Full particulars
have not been given to the House. I would
like to know why.. .(Interruptions)

MR. CHAIRMAN: I think you are trying
to correct the Election Commission
(Interruptions)

(ii) Correcting the reply given in the Rajya
Sabha on the 7th December, 1981, to
Unstarred  Question 1377, regarding
violation of MRTP Act by Companies.
SHRI P. SHIV SHANKAR: Sir, in

reply to parts (a) and (b)of the
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Rajya Sabha Unstarred Question No. 1377 by
Shri Shiva Chandra Jha replied on 7-12-1981,
the name Messrs Rajalakshmi Mills Limited'
has been wrongly mentioned through inadver-
tence instead of that of Messrs Rajalakshmi
Textile Processors, Limited. The name
"Messrs Rajalakshmi Mills Limited" has,
therefore, to be substituted by "Messrs
Rajalakshmi Textile Processors Limited": The
mistake is regretted.

Accordingly, the reply to part (c) of the
above question is to read as follows: —

"(c) No application for Industrial licence
was received by the Department of
Industrial Development (Secretariat for
approvals) from the companies, referred to
in reply to parts (a) and (b) of the question,
after the date of institution of prosecution
against them in the court."
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